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None for the applicant. Heatd Mr,N.R.Devraj, learned 

standing counsel for the respondents (R1&2), none for R-3. 

The applicants in this OA were all retrenched CompileC 

Checkers in Census Department, A.P.Region who had wor)td during 

the period3.991-92. 

This OA is filed praying for a direction to the responients 

to frame a scheme for the employment of the applicants or 

absorption or a . justment in any of the government department 

or public undertakings, Societies in view of their service 
-tme 

 thedent. 

A reply has been filed on behalf of Ri and 2. The sum 

and substance of the reply as submitted by the learned standing 

counsel Mr.N.R.Dvraj is that the government will prepare a 

scheme against the vacancies that Will arise in future in the 

Census department and consider the case of the applicants  in 

accordance with the rules. However the resrondents are not 

obliged to appitxt the retrenched Ex-Census employees as the 

work invôlved As of iitMiEt nature and they were paid 

consolidated pay for the period they worked in the Census 

department. Hence they cannot have any claim for regularly 

absorbing them in thè,Aepartment. 

The learned standing counsel further submitted that the 

direction given in a simi].aj case Of Census department of the 

U.P..bvernnent reported in 1995: (3) 8CC 401 (Union of India 

and others V.Dinesh finer Saxena) may be followed in this case, 

in the reported case the applicants therein were also -retrenched 

employees of the Census department of the U.P.State. The A'ex 

Court had directed in that case to form a scheme for absorption 

of those retrenched employees against the Vacancies in that 

department and giving priority over others from open market.The 

relevant portion of the jugement is reported below:- 

4 
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"Ends of justice will be net if the Directorate 
of Census Operations, U.P. is directed bo 
consider those resndrnnts, who haWwotked 
temporarily in connèctioh With 198fànd/ or 
'1991 äàisüOptrzftionsánd who have been 
subsequently retrenched, for apDointments 
in any regular vacancis which may arise in 
the Directorate of Census Operations and which 
can be filled by direct recruitment, if such 
employeSs are otherwise quflified and eligible 
for these poses. For this purse the length 
of temporary service of.  such emoloycas in the 
Directorate of Census Operations should be 
considered for relaxing the age bar, if any, 
for such appointment. Suitable rules may be 
made anà conditions laid down in this conne-
ction by the appellants. The appellants and/ 
or the Staff Selection Commission may also 
consider giving weightage to the previous 
servicrendered by such employees in the Census 
Department and their past $ervice record in the 
Census Department for the purpose of their 
selection to the regular posts. It is directed 
accordingly". 

7. We also feel that the Same direction will apply in this 

case also so far in absorbing thort 	in vacancies that arise in 

the Census Department of Andhra Pradesh. 

B. 	In the result, we follow the- direction given by the 

Apex Court in the reported case and direct the concerned 

respondents in the Census Department to adhrc to the direction 

as given by the Apex Court and take further action on that 

basis. 

9. 	The Oh is ordered accordinfly. No costs. 

/ 
CR .RANGJ'iRMPN 

Member (Judl.,) 
	

Member (Admn.) 

/ 
	

Dated: 13th_ November, 1996 

(Dictated in Open Court) 
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